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PAPERS LAID ON THE TABLE
(The Deputy Chairman in the Chair)

Report and Accounts (1991-92) of the Super
BRazar (The Cooperative Store Lid.) New Delhi
and related papers.

THE MINISTER OF CIVIL. SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI A K ANTONY):
Madam, I lay on the Table 8 copy each (in
English and Hindi) of the following
papers - —

() Annual Report and Accounts of the
Super Bazar (The Cooperative Store
Limited), New Delhi, for the year
1991-92, 1ogether with the Auditors’
Report on the Accounls.

(i) Review by Government on the work-
ing of the above Canperalive.

(iii) Statement giving reasons for the delay

[16th AUGUST 19593]

Message from the 122
Lok Scbha

in laying the papers mentioned at
(D) above.

[Placed in Library. See No. LT. 4161/93].

L Notifications of the Ministry of Labour
(Dte_ Gencral of Employment and Training).

M. Employees’ State Insurance (Genl.) (First
Amendment) Regulation, 993.

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUPR (SHRI P. A
SANGMA): 1 lay on the Tanle

1. ACopyeach (in English and Hindi) ol the
[oliowing Noiifications of the Ministry of
Labour (Directorate General of Employment
and Training). under sub-section (3) of section
37 of the Apprentices Act, 1961 :—

() GSR No. 87(E), daied the 27th
February, 1993, publishing the
Apprenticeship (Amendment) Rules,
1993.

(i) GS.R No. 330(E), dated the 20th
Apnl, 1993, publishing the Appren-

liceship (Second Amendmenl)
Rules, 1993.
(iii) G.S. R No. 221, dated the 1st May,

1993, publishing the Apprenticeship
(Amendment) Rules, 1993.

[Placed in library See No. LT. 4263/93]

Il. A copy (in English and Hindi) of the
Employees State Insurance Corporation, New
Delhi, Notification No. N.-12/13/1/92-P & D,
dated the 20th March, 1993, publishing the
Employees” State Insurance (General) (First
Amendment) Regulations, 1993, under sub-
section (4) of section 97 of the Employees’ State
[nsurance Act, 1948.

[Pleced in Library. See Na. LT. 4262/93]

MESSAGES FROM THE LOK SABHA
(I) The Constitution (Eightieth Amend-
ment) Bill, 1993.

(II) The Representation of the People
(Amendment) Bill, 1993.

SECRETARY-GENERAL : Madam, I have
to repon 1o the House the following messages
from the 1ok Sabha, signed by the Secretary-
General of the Lok Sabha:

(1))]
“T am directed tp ifform you thai Lok Sabha,
al its sitting held on the 13th August, 1993, has
adopted the following motion extending the



